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 Revenue has filed this miscellaneous application seeking 

withdrawal of appeal.   

2. Learned AR submits that against the same impugned 

order, the respondent had also filed an appeal bearing No. 

ST/85465/2018 which was dismissed as deemed withdrawn 

under SVLDRS vide order No. A/85064/2021 dated 13.01.2021. 

3. In view of the above, the miscellaneous application filed by 

the Revenue is allowed and the appeal dismissed as withdrawn. 

(Order pronounced in the open court) 
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